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                    ..for the State
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Affidavits-in-opposition filed by the respondent nos.3

and 4 and respondent nos.1, 5 and 6 and affidavit-in-

reply filed on behalf of the petitioner in response to the

affidavits-in-opposition of the respondent nos.3 and 4

and respondent nos.1, 5 and 6 are taken on record.
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Learned counsel for the petitioner, referring to the

affidavit-in-opposition filed by the respondent nos.3 and

4, has submitted that the correct position has not been

placed by the said respondents before this Court and in

spite of the material available the incidents have been

denied.  He submits that in such circumstances, it is

necessary that the forensic audit of the video footage of

the CCTV cameras installed in the polling booth should

be done so that correct position will come on record.

Learned counsel for the State Election Commission

has no objection to the same as the stand of the learned

counsel is that every step should be taken to find out that

transparent and fair election were held.

Learned counsel appearing for the Election

Commission of India has sought adjournment to obtain

instruction if it can get the forensic audit of the video

footage done through an independent agency.

State Election Commission in terms of the earlier

direction of this Court is directed to ensure preservation

of the CCTV footages as well as CCTV cameras and other

record and to keep them in safe custody without any

tampering until further order.

List on 23.03.2022 under the same heading.

       [Prakash Shrivastava, C.J.]

               [Rajarshi Bharadwaj, J.]


